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DR. BHAGWAN DAS RATHOR- 
I  introduce the Bill.

1539 hrs.

CONSTITUTION (AMENDMENT) 
BILL

(Amendment of article 101)

SHRI C K CHANDRAPPAN 
(Cannanore) I beg to move for
leave t0 introduce a Bill furthei to
amend the Constitution of India

MR CHAIRMAN The question is,

“That leave be granted to intro
duce a Bill further to amend the 
Constitution of India”

The motion was adopted

SHRI C K  CHANDRAPPAN 
I introduce the Bill

15 39£ hrs

CONSTITUTION (AMENDMENT) 
BILL

{Amendment of articles 102, 103 e t c ) 

ITo TFTSft faj? (W TFPJT) ?PTT-

wtrt % tt

vt <jTi**rrfqd ^  *FT*rf?r 
f[ 1

MR CHAIRMAN The question is

“That leave be granted to intro
duce a Bill further to amend the 
Constitution of Indu ”

The motion was adopted

TTo TWSft * WnfcT 
If fsrOTT 5T r̂rftRT 4>T?TT f  I

1540 hrs.
CONSTITUTION (AMENDMENT) 

BILL

(Insertion of new article 83A)

TTo (vTPM^X)
% fip3t VPT *PT 

erftnpR % yrfkErR -̂ r
fflftER’ 317% faW F  VT ^TTfW 

sft WHHfcr ^Ifdl $ I

MR CHAIRMAN The question is’ 
“That leave be granted to intro

duce a Bill further to amend the 
Constitution of India”

The motion was adopted

tto  Tnnft ?r*rrqf?r
^  ^ E T  f W T F  ^ T ^ r r f c p T  f - J lT T  g  t 

15 401 hrs
CONSTITUTION (AMENDMENT)

BILL

(Amendment of articles 84 and 820) 
t io

fa M t a d  srffTPrftr'Tt wn t o  
% srfdRTTT ?TRFSft WcT % 

HfarsrpTffsrrKnr fwsnrr
5 7  WTTfTrf t 7̂  *Pt snr’ rfa wr^rr ir 1 

MR CHAIRMAN The question is

That leave be granted to intro
duce a Bill further to amend the 
Constitution of India ”

The motion was adopted.

tto Tmsft fag *m n fi $
^FT «PT f  I

15 41 hrs
CONSTITUTION (AMENDMENT) 

BILL

(Insertion of new article 13A) 
tto  Turaftftrg ( m w i r )  w*n- 

21 18«PT %•
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ME. CHAIRMAN,: The question is:
“That leave be granted to intro

duce a Bill further to amend the 
Constitution of India.’'

The motion was adopted

*t° TT*nf> fan • *T*rnf?r 
$  WT fa&TT *?T T̂.̂ TTfTcT g I

15.41} hrs.
REPRESENTATION OF THE PEO- 

PLE (AMENDMENT) BILL
(Insertion of new section 78A)

SHRI SAUGATA ROY (Barrack- 
pore): I beg to move for leave to
introduce a Bill further to amend the 
Representation of the People Act, 
1951.

MR. CHAIRMAN* The question is: 
“That leave be granted to intro

duce a Bill further to amend the 
Representation of the People Act, 
1951.”

The motion was adopted.
SHRI SAUGATA ROY: I introduce 

the Bill.

15.42 hrs.
CONSTITUTION (AMENDMENT) 

BILL
(Insertion  of n e w  articles 329B, 

ETC.)
SHRI SAUGATA ROY (Barrack- 

pore): I beg to move for leave to
introduce a Bill further to amend the 
Constiaution of India.

MR. CHAIRMAN: The question is:
“That leave be granted to intro

duce a Bill further to amend the 
Constitution of India."

The motion was adopted.

SHRI SAUGATA ROY: I introduce 
the Bill.

15.42} hrs.

CONSTITUTION (AMENDMENT) 
BILL

(Amendment of article 352)—Contd.

By Shri Hari Vishnu Kamath

MR. CHAIRMAN: Now we take up 
further consideration of the following 
motion moved Tbv Shri Hari Vishnu 
Kamath on the 29th July, 1977, name*
l y : -

“That the Bill further to amend
the Constitution of India, be taken
into consideration.”

Shri Shanti Bhushan may continue.
TIIE MINISTER OF LAW, JUSTICE 

AND COMPANY AFFAIRS (SHRI 
SHANTI BHUSHAN): On the last oc
casion I had dealt with most of the 
provisions of the Bill which had 
been moved by the hon. Member, Shri 
Kamath. There is only a little more 
to be said on that.

I have dealt with the question of 
the ratification of the proclamation of 
the Emergency and said that it would 
not be proper that it should be per
mitted to be done by a bare majority of 
the two Houses and I have said that 
there should be a special majority. I 
only joined issue a little with Shri 
Kamath that if the Constitution can 
be amended by two-thirds majority 
of the Members present and voting, 
ratification of the proclamation may 
also be allowed to be done by the 
same kind of special majority.

15.43 hrs.

rSmrc Dhirendranath Bastt in the 
Chair]

The last part of the proposed Bill 
relates to the subsequent ratifications. 
Sir, the hon. Members of the House 
are aware that the original emergency


